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. In The Central Administrative Tribunal -
h Calcutta Bench

MA 658 of 2000
TOR 1187 of 1997)

Present : Hon'ble Mr. D, Purkayssthe, Judicial Member

Sunil Kumsr Moitra

- VS -

Cust.om

"For the Applicant ¢ Mr. Semir CGhosh, Counsel

Por the Respondents: Mrs. U, Sanyzl, Counsel

Heard on : 14-12-200C - . Date of Order : 14=12-200C

CRDER

Heard 1d. Counsel of botht he parties.

2, 12, Counsel Mr. Ghosh on hehalf of the applicant submits
that thevreSpondénts may be given liberty to consider the case of
the aprlicant for promotion to the poét of Assistant Cdmmissinner
.Of Custom from the post of‘Appraiser, if he otherwise eligible and

e ibies ' . . i
if he is within the zone of consideration. P

3. 1d. Counsel Ms. Sanyal, aprearing on behalf of the respon-
dents, submits that she has no instruction from the DEpartment’ré-
gerding sitting of the D.F.C. for cors ideration of the case of pr omog

tion as claimed by the applicant.

4, However, considering the submissions of 1d. Counsel of both
pérties liberty is given to the resrondents to consider the case of

the aprlicant for promotion to the rost of ASsistant Commissioner of

Custom fro m the post of ﬁbhréiser, if he is otherwise eligible and

if he comes within the zone of considerastion. Accorcdingly, MA is

disposed of, . Zﬁ ;{0

( D, FPurkayastha )
Member (J)
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